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the ANDHRA PRADESH AGRICULTURAL
LAND (CONVERSION FOR

non-agricultural PURPOSES) ACT, 2006
Received the assent of the Governor on th,. j

assent is hereby first published on the 2-" 1 December, 2005 and the said
Gazette for general information- 'Januaiy, 2006 in the Andhra Pradesh

[Act No. 3 of 2006]
An Act to Regulate the Co

Purposes and For Matters Connerfla °V^Sricultural Land to Non-Agricultural
Repeal the Andhra Pradesh Nnn a ®rewith or incidental There to and to

^°"-^^'^^ltural Lands Assessment Act, 1963.
oe It enacted by the Lepi<siat-

the Fifty-sixth year of the RenuhH the State of Andhra Pradesh in
1  ̂ India as follows:

(1) This Act may be callpH i-u
(Conversion for Non-Aerimif^ Andhra Pradesh Agricultural Land

P) U «.ends .0 the
(3) It shall *come into forcP ^'®te of Andhra Pradesh.

Notification, appoint Government may, by
2. Definitions:—

In this Act unless the context oth^^r,, •
(a) Agriculture means-

W the raising of any crop or garden produce; or
raising of orchards; or

(111) the raising of pasture; or
(iv) Hay-ricks;

(c) agriculture;

agricultural purpo^es^ ange of land use from agricultural to non-
(e) "Cloyemmenr ml!lTthTstat Agricultural land;
(I) "Collector" means ® ^ of Andhra Pradesh;

agricultural land for Collector in whose jurisdiction the
conversion is applied for is situated and also

*  ™ 2-1-2006";;^o.M,.No, .93, Revenue
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(g)

(i)

includes Joint Collector or any other officer not below the rank of the Joint
Collector authorized by the Government to exercise the powers and
perform the functions of the District Collector under this Act;
"Revenue Divisional Officer" means, the Revenue Divisional Officer
including Sub-Collector or Asst. Collector in whose jurisdiction the
agricultural land or a part thereof is situated and includes any officer not
below the rank of a Revenue Divisional Officer empowered by the
Government to exercise the powers and perform the functions of the
Revenue Divisional Officer under this Act;

(h) "Mandal Revenue Officer" means the Mandal Revenue Officer, in whose
jurisdiction the agricultural land or a part thereof is situated, and
includes any Officer not below the rank of a MRO empowered by the
Government to exercise the powers and perform the functions of the
Mandal Revenue Officer under this Act;
"Mandal Revenue Inspector" means the Mandal Revenue Inspector in
whose jurisdiction the agricultural land or a part thereof is situaKd and
includes any officer empowered by the Revenue Divisional Officer o
exercise the powers and perform the functions of a Mandal Revenue
Inspector under this Act;

«) -Prescribed- means prescribed by Rules made by the Government under
this Act*

'k) -Notification- means a notification published in the Andhra Pradesh
Qazett^ and t^ word -Notified" shall be construed accordingly;

0 Occupier includes. ..monr liable to pay to the owner rent,

(■") "'oi^r-indL's arperson for the time being-ce» enttded to
receive, whether on his "wn accou , educationalmanager or receiver, f-eeanbiher per agricultural land or for the
or charitable purpose, rent or pro includes in respect of the lands
structure constructed on such land P^_^
that have been leased out by the State
Government; Government for any

(0 a lessee, if the land has been lea
non-agricultural purpose; and authority and used

(h) a local authority, if the land is ^ income there from,
for any non-agricultural purpose denving m

*3 T use Conversion:— , ^ non-agricultural) No agricultural land in the State s ^ . ^^pg^ent authority,
purpose, without the prior permission of the Comp

into force with effect on and from the 2"^ January, 2006.
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(2) An application for such conversion of the agricultural land for non-
agricultural purposes shall be made before the competent authority in
the form prescribed along with conversion '[tax] as specified under
Section 4. i j k

(3) If the conversion '[tax] so paid as per sub-section (2) is found to be less
than the '[tax] prescribed under Section 4, a notice shall be issued by
the competent authority to the applicant within 30 days of the receipt
of application intimating him the deficit amount.

(4) The applicant shall pay the deficit amount indicated in the notice issued
under sub-section (3) within fifteen days of the receipt of such notice.

(5) In case no intimation is received by the applicant within 30 days about
the deficit payment of conversion '[tax], it shall be deemed that the
amount paid is sufficient for the purpose.

^  ̂ requested for shall either be issued, rejected
rpnn«»c!t • j ̂ Competent authority within sixty days after such
thirtv Hflv office of the competent authority or within
nro^d^H^^ amount as the case may be,
shall he re ̂  rejected, the reasons for such rejectionall be recorded in wnting and communicated to the applicant:

prescribefin ̂ ifh. request, within the time
been given required permission shall be deemed to have

q  ,. ^ CASE LAW
for nomaCTicuftural Se '"^Sulate conversion of agricultural land
acquisitiof of land R ^ALA. Act not applicable to States
District at Machilioatnam n w Prasad and others v. District Collector, Krishnat Macniiipatnam and another 2008 (2) ALT 136

inheSd °n the Stete^Jnder^l^T ~ eminent domain
provisions of A.p. Agricultural Land curtailed, controlled or f
2006. R. Veera Raahnnn^ .f (Conversion for Non-Agricultural Purposes) Act
MacMip..r:^Zt:Zr^S,2,'lLTT3?. " ^
AuthorityundertheAVofT97?'"?"^'i^'^'' of layouts by Urban Developm®^or Gram Panchavat Insi<5tp authorities such as Municipal Corporation, Municip
Legality. Hd? hfs of clearance /pen^issio^^under the 2006 Act -
cleia?ce/prrmls?or3t''JH^ concerned authorities to insist on submission^
However, if the land has hpp ^ ^ condition precedent for releasing of
Act, suchclelalSnel f^^^ PUt to non-agricultural use before coming into force of the 2006
Both the 2006 Act and 1975 Art^ ̂  as the Act is not retrospective in
promotion and develonm different areas altogether. 1975 Act deals
land irrespective of ItQ i ®"®^®^®^bile 2006 Act places restrictions on the use o
SvelZm!ntZ^^^ P<^tnaik and others v. Hyderabad Urbannty, rep. by its Vice-Chairman, Hyderabad 2010 (5) ALT 453.

Subs, for the words fee/fees" substituted by A.P. Act 16 of 2012.
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^^fabad, Adilabad District and others 2007 (6) ALT 430.
4. Power to levy and coUect conversion ̂ [tax]:—
(1) Whh effectTn and from the date of commencement of this Act, every owner or) witn eiiect on a ^ conversion ^[tax] for non-

occupier of agnculture 0^(9%] of the basic value of the land in areas
agricultural fiom time to time.
as may be notified y ^ agriculture land in the areas covered under

[Provided that the owner or ® Greater Visakhapatnam Municipal
^;®ater Hyderabad Municipal have to pay a conversion tax
Coloration and Vijayawada valued the land.)

non-agricultural purposes, at the r
(2) For the purpose of this secuon, th

manner as may be ^ agricultural land for non-agricultural
5. Authority competent to convert agricu

purpose: notified by the Government in this
,  The Revenue Divisional Officer or any o ignds situated within his territorial

shall be competent to order, in respec . , j purpose to non-agricultural
J^'-'sdiction, conversion of land use from agncultural p rp
Phr"Pose.

CASE LAW
I land for non-agricultural

1 areas. It is a different

!dauthontynabuuwi.«av.x.,,

JJ. accord pemis7om7nTw^7the Act'turned om to be
S^'tt or curb indiscriminate conversion land, the matter
Hot accords permission to convert an ^ residential, commercial, or any such
oth concerned, whether the land is pu , . ̂  Urban Development Authorityj rep. by its

Satyananda Patnaik and .ro
^'^^airman, Hyderabad and others 2010 (5)

Penalty: non-agricultural purpose without
(1) If any agricultural land has b®pti p . ghall be deemed

obtaining the permieeion as requ'h=d
to have been converted into non-agn competent authority sh^l

(2) Upon such deemetl the conversion'[tax] for the said
impose a fine of 50% o«r ,nanneT as may be prescnbed.
land specified under SecMn^ ^ ed under

<3) The owner or occupier of the prescribed.
sub-section (2) m such manner a y

2 S;^r "fee/fees" ̂ 'fl'stimted by A.R Act^l6^^^^ 14-5-2012.•  figures" 10%" subs, by A.P. Act 16 of 2012. ru
oviso inserted bv A.P. Act 16 of 2012.
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7  remains unpaid after the date specified under subvert (2) for payment, shaU be recoverable as per the provisions of the Andhra
rT^esh Revenue Recovery Act, 1864.

7. A«t not to apply to certain lands:—
Nothing in this Act shall apply to
la) Lands owned by the State Government;

authority and used for any communal purposes
so long as the land is not used fny ■ ,

Und, us«l for roKHo,?!(c) I^d, uoed for reUgious or chariibrp".;"

ootp^Uot „of«SSnXe°aCT^°''' involving traditional
from tim^to^toer'' as may be notified by the Government

8. Aquaculture, Dairy and Poultry.]

apiJSbXrthe^tL^f of «he Revenue Divisional Officer may ffle anPP """"-oOlaColiectorwrthmsixtydaysofreeeiptofsuchorderbytheappUcant.
p^A CASE LAW

to preserve the obligation of the concerned Departments of Governinc^^
constructionsaremadetherein SrUlf aUotted or assigned and "and others; 2013 (3) ALT 70 - 2013 Samithi. Gajwel v. District Collector, Me

9. Act to Override other Laws:—

consistent there^th cont^ril*H • effect not withstanding an3dhing ̂
custom or usage having thf» f ^ other law for the time being in force, or ai^
a court or ̂ y'^theTau^^^^^^^ or judgment decree or order of

10. Power to give directions:—

for the^Gove^JS^ent°t<f^^"^ effect to the provisions of this Act it shall be competentaufborfry or rrarbTdinrro^St"
11. Bar of Jurisdiction:—

or other Court shall entertain any

under Section 3 or fin p • a'" niodify, or question the validity of deficit [
by any officer or authori^^°^H Section 6, or order or decision made or pa®® ^
ofany^thermatrfSg^S^^^^

Jo'surnr^lr ^ ^aith:-
personfork^vthinpwK proceedings shall be instituted against a^y
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13. Power to remove difficulties:—

If any difficulty arises in giving effect to the provisions of this Act, the
*^ovemment may by order in the Andhra Pradesh Gazette make such
provisions not inconsistent with the purposes or provisions of this Act as
appear to them to be necessary or expedient for removing the difficulty.

14. Power to make rules:—

(1) The Government may by notification make rules for carrying out all
or any of the purposes of this Act.

(2) Every Rule made under this Act shall immediately after it is made,
be laid before the Legislative Assembly of the State, if it is in the
session and if it is not in session, in the session immediately
following, for a total period of fourteen days which may be comprised
in one session, or in two successive sessions, if before the
expiration of the session in which it is so laid or the session
immediately following the Legislative Assembly agrees in making^y
modification in the rule or in the annulment of the rule, the rule shall
from the date on which the
have effect only in such modified form or stand ann^ed as Ae
case may be, so however, that any such modification or annulment
shall be ̂thout prejudice to the validity of any thing previously done
Under that rule.

^5. Repeal of Act 14 of 1963:

(1) The Andhra Pradesh Non-Agricultural Lands Assessment Act, 1963
is hereby repealed.

(2) Upon such repeal,-

(a) the provisions of Section 8 of the Andhra Pradesh General Clauses
Act, 1891 shall apply;

(b) all the outstanding arrears from
the Andhra Pradesh Non-Agrrcultur^ L^ds Assess^^^^
1963 as on the date ^ade^ Revenue
recovered under the provision
Recovery Act, 1864.
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ACT No.  16  OF  2012.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH AGRICULTURAL LAND (CONVERSION
FOR NON - AGRICULTURAL PURPOSES) ACT,
2006.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty-third year of the Republic of India as
follows:-

The following Act of the Andhra Pradesh Legislature, received
the assent of the Governor on the  10th  May, 2012 and the said
assent is hereby first published on the 14th May, 2012 in the Andhra
Pradesh Gazette for general information.

     B…{«§æþ{ç³§óþÔŒý Æ>fç³{™èþÐèþ$$
THE ANDHRA PRADESH GAZETTE

PART IV-B  EXTRAORDINARY

PUBLISHED BY AUTHORITY

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

Registered No. HSE/49                             [Price : Rs. 0-30 Paise.

No. 16]         HYDERABAD,   MONDAY,   MAY   14,  2012.



2        ANDHRA PRADESH GAZETTE EXTRAORDINARY      [Part IV-B

1. (1) This Act may be called the Andhra Pradesh
Agricultural Land (Conversion for Non-Agricultural
Purposes) (Amendment) Act, 2012.

(2) Section 3 shall be deemed to have come into
force with effect on and from the 2nd January, 2006 and
the remaining provisions shall come into force on such
date as the Government may, by notification, appoint.

2. In the Andhra Pradesh Agricultural Land (Conversion
for Non-Agricultural Purposes) Act, 2006 (herein after
referred to as Principal  Act) in section 4,-

(1) in sub-section (1) for the figures “10%”, the
figures “9%” shall be substituted;

(2) after sub-section (1), the following proviso, shall
be added, namely,-

“Provided that the owner or occupier of agriculture land
in the areas covered under Greater Hyderabad Municipal
Corporation, Greater Visakhapatnam Municipal Corporation
and Vijayawada Municipal Corporation, shall have to pay a
conversion tax for non-agricultural purposes, at the rate of
5% of the basic value of the land.”.

3. In section 7 of the principal Act, after item (e), the
following item, shall be added, namely,-

“(f) Lands used for Aquaculture, Dairy and Poultry.”

4. In the Principal Act, for the word “fee/fees”, wherever
it occurs, the word “tax” shall be substituted.

Amend-
ment of
Section
7.

Short
title and
Com-
mence-
ment.

Amend-
ment of
Section
4.
Act  3 of
2006.

A. SHANKAR NARAYANA,
Secretary to Government,

Legislative Affairs & Justice,
Law Department.
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